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AUTHORITATIVE ENGLISH TEXT

Bill No. 19 of 2011

THE HIMACHAL PRADESH CEILING ON LAND HOLDINGS
(AMENDMNT) BILL, 2011

(ASINTRODUCED IN THELEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Ceiling on Land Holdings Act,
1972 (Act No.19 of 1973).

BE it enacted by the Legislative Assembly of HimadReddesh
in the Sixty-second Year of the Republic of Indsaf@llows:—



1. Short title.—This Act may be called the Himachal Pradesh Ceitind.and
Holdings (Amendment) Act, 2011.

2.  Amendment of section 5.~ section 5 of the Himachal Pradesh Ceiling on
Land Holdings Act,1972, for clause (h), the follogi clause shall be substituted,
namely:-

“(h) land as is notified by the State Governmegihg land which is held or to be
acquired in any manner, by,-

(i) a Company incorporated under the Companiesl866 for the purpose of
setting up of industrial unit(s) or hydel projegt@r tourism unit(s) or
information technology park (s) or bio-technolo@rky(s);

(i) religious or spiritual bodies or organizatgar promoters, propagating moral
or secular teachings including eradication of gastealco-holism and drug
addiction etc.; and

(iif) bodies or organizations for creating and ntaining educational and sports
facilities and infrastructure;

for bonafide use for any of the above specifiedppses. In considering whether such
land is so held or to be acquired, the State Gawemnt shall have regard to the extent and
location of land, if any, already held includingydand which it may already hold for use
for abovesaid purposes and its genuine requirefoefiiture expansion:

Provided that if the State Government, in the aafséand notified under this
clause, is satisfied that the land has not beambtygtacquired or has not been actually
put to use for the purpose for which it was proplose be acquired or hold, within a
period of two years (or such extended period nateeding five years as the State
Government may decide) from the date of notificaigsued under this clause, the State
Government may, after making such enquiry as kihifit, by order published in the
prescribed manner, direct that the land or any theteof specified in the order shall,

with effect from such date as is mentioned in titeeq cease to be exempted land."”

STATEMENT OF OBJECTS AND REASONS

The Government is inviting investors and entrepues in industries, information
technology, bio-technology, tourism and hydel petgeetc. in the interest of development
of the State but they cannot hold land more thanpgérmissible area specified under
section 4 of the Himachal Pradesh Ceiling on Lawtblidgs Act, 1972, for the purpose
of setting up of such project. Further religiousd apiritual bodies and organizations
promoting moral and secular teaching including e&attn of casteism, alcoholism and
drug addictions etc. and bodies and organizatioesting educational and sports
facilities and infrastructure cannot hold land mtran permissible area specified under



section 4 of the Act ibid. Thus, it has been com®d necessary to amend section 5
suitably and to provide exemption to these bodiesThis has necessitated amendments
in the Act ibid.

This Bill seeks to achieve the aforesaid objestive

(THAKUR GULAB SINGH)
Minister-in-Charge.

SHIMLA:
The , 2011.
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